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Heard on $ 22,12,99 ' ‘Order on ¢ 22,42,99

0O R DER

S.N_.Mallick, VC

This matter is taken up for Final disposal today,
It may be noted that inspite of- repeated chances beirg given to the
respondent authorities, no reply has been Filed as yet, It, houwsyer,
appears from the record that one Mr,S.Sen, 1d, counsel has'filed Powerd

on behalf of the respondents., Hs is also not present {(today,

-2, | In this OA the petitioner has prayed for ths folloy-
ing reliefs 3 : ‘ ’ , .
a) Bg pleased to direct the: respondents to draw and pay the arrears
. from 1, 9.85 onyards in terms of the 0.0. dated 24,4, 90(Annexure a/2)
b) Be pleased to direct ther espondents to allow exercising reyvised
option’;o come over to the revised scgales of Pay under the changad
context in terms of- the extant rules; gradt consequential bensfits

including retiral benefits, -

L ]

3.:;} - Mr.8.C.Sinha, 1d. counsel appear1ng Far the petitioner
submits @n instruction that he does not prass the relleF 8(b) and gas

such the prayer 8(b) is treated to be not pressed,

4, . Th e i
e msﬁhwgstnggagg«sa of the petitioner &% urged by

Mr.Sinha is that the p.tltioner while working as 0S Grade-1I got 5



 The promotion was to take sffect on-and from 1,1.84 but it yas

-The grievance of the petitioner is that the respondent authoritisg < M

From 1,5.85 ti11- the actual date of payment,

proemotion to the post of Head Clerk y.g.f. 1¢1¢84 as per order
Passed by the respondent authorities dated 24, 4,90 (Annexurs A/2),

directed there that arrears should be dr ayn Prom 1,1,85 onyards,

have not gived him the arrears on the basis of the aforesaid order

N

WeBefs 1,9,85 and the amount remains unreleased as yet. Mp,Sinhg
while arguing this case has drawn our attention to an order received
bwﬁgké client during the pen&ency of this application issued by the
respondent authorities on 2,12, 99 wherein the respondents in refersnc
to the instant OA has informed the petitioner that (a7 amount of
Rs.2704/- haé beeq passed for payment gnd the pétitioner was requested

to receive the said payment from t he authorities, but the Said order

- 18 gilent about the nature of such paymg:&tand whether {t relates

o . 4
to the arrears claimed in thg instant Onh.Under such circumstances we

cannot take §6%G) of this order . (R"¢opy~ofthis ordep produced by

\Aw) .

Mr.Sihha be}kept on recbrd._As the respondents have not contes ted
M

this 04 by Filing 4 reply and as there is none to represent the

respondents, wa ye haye 90t to hold that the ayerments made in t he
0A has gone uncontroverted and there is no raasbn to accept the same,
. . ~

5. Accofdingly we dispose of the 0A yith 4 direction upon

the réspondents.authorities to release l

all arrears ang Pay as conten
ded in their office order dateq 24

er eroro 1090 &
of this order and the said sum shall bear interest @ 108 per annum

We make it clear that

if any .sum has been paid to the petitioner towards afores,id arrears

the'sum shall be adjusted to the amount tobe relegsed to the petitioner,

No order as to costs,
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